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ERRATA

In the Kcrala Co_opcrativc Socicties (Amcndmcnt) Bill, 2019
published as Bill No 17g, of the Fourtjenth Kcrala Legialative
Assembly,-

L 1. in the enacting formula, for.l seventyth,, read .. seventreth,,

Clausc 1,

l. in sub_clause (2) of clause l,

a) for,, Clause,' read.. Section,,

b) for - clauses" wberever i[ occurs read., sections,,

c) for., by notification,, read .. by notification in the Official
gazette',

l.lt fr.t



Claurc 3

i.' in clause 3, for " so renumbered" read " as so renumbered"

2. in section 14 A of the principal Act, proposed to be inserted by

clause 3,-

(a) in sub-section (3) for " norwithsknding" .read

" notwithstanding anything contained in"

(b) in sub-section (6) for " proceeding" read " proceedings by

or against such Bank"

Clauae 10

In section ?4 H of the principal i'ct, proPosed to be inserted by clause 10'

(1) in sub-section (2) for " which is" read " which is o be"

(2) in sub-sectiol (6) for " consists" read " consist'

(3) in suctr-section (?)for" thereundel' read " thereunder and'

(4) in such-section (15) for " are" read " and are"

Chuse 14

for " 14' read " 13'

Clausc 15

for " 15" read " 14"

Clausc 16

(l) for' 16' iead " t5"

(2) for" done or deemed to have been done" read " done"

(3) for " action taken, as the case may be" read " action taken"

II. In statgEeltt of objgcts and rcasote for " Kerala Co-operative

societies (amendment) Ordinance" read " Kerala Co-operative societics

(amendment) Ordinance 2019.



Under the heading EXTRACT FROM TIIE RELEVANT PORTION oF
TIIE CO-OPERATM SOCIETIES ACT (21 OF 1969) afrer section E9

thc fotlowing shall be insened.

" 94. Offences:- (1) No person other than a society shall hade or cary on

business und€r any name or title of which the word co-operative or its
equivalent in any Indian language in part without the sanction of the

Govemment,

(6) If zury person collecting the share money for a society in formation does

not. deposit the same in the State Co-operative Bank, a Cental

Co-operative Bank, or Postal Saving Bank or any other bank appoved by

the Registrar within fourteen days of its receipt, he shall be punishable

with fine which may extend to frve thousand !up€es.,'
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